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REPORT DATED 28.12.2024 OF THE TELANGANA POLLUTION CONYROL

NATIONAL GREËÎ\Î TRIBÜÑAL (SOÜTÎ-ÎËRÑ ZOÎ\ÎE}.

lt is to submit thata OA No. 306 of 2024 was filed in Hon'ble Natonal Green Tribunal

by Sri K. Ramesh Babù, S/o Late Bhaskar Rao, R/s D.Ño. 1-9-290, 2nd Fioor, Ramnagar

Gundu, Besides Cost To Cost Shop, Hyderabad prayed that this Hon'ble Tribunal may be

pleased to direct the concerned authorities i.e. State of Teiangana (Dept. of Mines&

Geology) (6” respondent),î \/s. Telangana State Minerai Development Corporation

Ltd., (7th respondent), District Level SandI îining Committee (8 respoildent) to

stop the Sand Mining, which is yet to be start in the Eco Sensitive Zone (ESZ) which is

falling within the 10 Km Radiüs of Eco Sensitive Zone (ESZ}. Fùither, the State

Environment Impaci Assessment uthoriÎy (SEIAA) (4 respondent) granted

Environmental Clearahce (EC) and Telangana PolÏütion Controi Board (5 respondent)

granted CFE & CFO which are valid üpto 11.02.2025 in violation i.e. disiance between

sand mining area is in Eco Sensitive Zohe (ESZ) within 10kms Radiùs of Eco Sensitive

Zone (KZ) andtodirect the Respondents to stop sand mining which is yet Îo start in

the Eco Sensitive Zone atVenkatapùram Ñandai, Ñulugd District, Telarigana& Pass any

such order as the Hon'ble Tribuhal may deem fit and proper in facÎ:s and circumstances

of the case.

Ha. of Ordinari Sand Pline) is located al Godavari River Sand in Chokkala Village,

Venkatapuram Mandal, Mulugù District, Teiangana.

2. The District Forest Officer, Multigu District vide letter dated: 22.d2.2022

addressed to the Asst. Direcior, Mines& Geology, Nulugu stating that, Chokkala

sand bearing area falling oùtside the Reserve Forest Area and Eco-Sensitive

Zone. Copy ofthesame is ehcÌosed as AI\ÌNEXÙRE - 1.

3. Subsequently, the District ColÎector and Chairperson, District Level Sand

Committee, Mulugü vide proceedings No. 33/SANDD/Di.SC/2019-10, dt:

09.05.2022 issüed in Principle allotment notice to l'a/s. Telangana Minerai

Development Corporation Ltd., (TGPIDCL Ltd.) for identified Sand Bearing area of

Chakkala Sand Reach in River Godavarl at Chokkala Village, Venkatapuram

l'4andal, Mu!ugu District and directed to obtain the statutory Clearances like
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Approved mining Plan, Environmental Clearance, CFE and CFO within the

prescribed time period. Copy ofthesa/¿ie is enclosed as ANNEXURE — II.

4. After 'issue of District Forest Oțțîcer {DFO), Mulugu District letter dated:

22.02.2022 & In-PrincipIe a!! tment qoțice by the District Collector and

Cha/irperson„ District Leve! Sand ComjȚi|ttee, Mu|ugu v|de proceedipgs No.

33/SANDD/DLSC/2019-10, dt: 09.05.2022, Pt/s. Telangana Minerals

Development Corporation Ltd., (TGI‘4DCL Ltd.) las filed EC application to the

Stațe |eve! Environment Impact Assessment Auth,or}ty (S§IAA), Ministry of

Environment Forests & C|imate Change, Țelangana state. Subsequently, the

SEIAA, Ministry of Environment Forests & Climate Change, Telangana state

granted Eqvironmental Clearance (EC) vide EC Identification No.

EC23B001ȚG177982 and File No. SIA/TG/PlIN/435714/2023, Dt. 27.07.2023 for

Ordinary sand (PlanuaI Open extraction) to the tune of 2,50,000 m3/annum. The

EC order is valid fora period of one (1) year from the date of issue of Consent

for Operation (CFO) Order by TGPCB. Copy ot the same is enclosed as

ANNEXU,țțE - III.

s. After obtaining the EC from SEIAA, the PI/s. TelanganaI Minerals Development

Corporation Ltd., (TGMDCL Ltd.) has applied through TGOCI II IS on|ine portal on

02.08.2023 to obtain Consent forEstab|ishment (CFE)& Consent for Operation

(CFO) from the Telangana Pollution Contro| Board.

6. After granting the EC by SEIAA vide dated: 27.07.2023, the District Forest Officer,

Mulugu vicea |etter dated: 08.09.2023 (received through mail on 14.09.2024)

addressed to the Member Secretary, Telangana Po|¡ution Control Board stating that,

the Chokkala Sand bearing area falling within the Eco Sepsitive Zone ata

distance of 9.74 km and requested to reconsider the approval of the EC. Copy ofthe

same is enclosed as ANNEXURE - IV.

Based on the District Forest Officer, Mulugu District letter dated 08.09.2023, the

Telangana Pollution Control Board (TGPCB) rejected the CFE & CFO applications

vide dated: 06.10.2023, as the Chokkala Sand Bearing area is falling within the

ECo Sensitive Zone and guidelines issued by the I-Ion‘bIe supreme Court of India

and as weI| as provisions of the EIA Not|fication, 2b06 issued by the Gol, Projects

falling with|n Eco Sensitive Zone sha!! not permitted. Copy of the same is

enc!osed as ANNEXURE -V & VI.
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8. Further, based on the instrüciions given by the District Forest Officer (DFO),

t Julugù to carryout re-sdrvey with regard io the actual location of the sand

bearing area of Chokkala, the Forest Divislonal Officer (FDO), Venkatapuram

Division, Mulugu District vide lei:ter dated: i0.01.2024 addressed to the District

Forest Officer, Mulugu Distrlci, stating that, the distance between Chokkaia Sand

bearing area& Wild Life Sanctuary, Eturunagaram is 10021 Pleters (10.021 km)

and the Chokkala sand bearing area located out of the Palem Veerabhadraram

Reseñ/e foresi of Venkatapùram division with the distance of 4755 meters (4.755

km). Copy ofthesame is enclosed as AÑNEXÜRE - VII.

9. The Districi Foresi Officer, Mùlùgù Districi addressed a lefier vide dated:

29.01.2024 to the CommiÌ::iee members of (P. VenkateshwarÌù) Sree Medaram

Sammakka Saralamma, Tribal Sand Moram Quarry Labor Contraci MSS Limited,

Chokkala vilÌage by marlclnga copy to the M/s. TGMDCL stafirig that, Chokkala

Village comes out of the Eco-Sensitive Zone of the Wild Life Sanctuary,

Eturunagaram. Copy ofthe same is enclosed as ANNEXÙRE — VIII.

10. Subsequently, the M/s. Telangana l'4ineral Development Corporation Ltd.,

(TGMDCL Ltd.) has re-submitted (appeaÏ) Consent for Establishment (CFE)&

Consent for Operation (CËO) throügh TGOCI’4MS online portal ôn 07.02.2024 by

enclosing the DFO Letter dt: 29.0i.2024 and requested to re-consider the CFE &

CFO applications.

The issüe was reviewed in the Consent Ciearance Committee meetihg held on

07.02.2024 at Zohal Office, Hyderabad. The commlÎtee examined the

applications sùbmiÉed by theTGMDCL andDFO letter dated: 29.0i.2024. After

examinatlon, the Committee recommended io issue CFE & CFO to the proposed

sand mine. As per the committee decision, Telangana Pollution Control Board

issued CFE vide Order Ño. 1001-WGL/TSPCB/ZO-HYD/CFE/2023-1160, Dt:

12.02.2024 for mining of ordinary sand (manual Open excavation) (over an

extent of 12.50 Ha.) to the tune of 2,50,000 m3/annum and Consent for

Operation (CFO) vide order No. 1001-WGf/TSPCB/ZO-HYD/CFO/2023-1161,

dated 12.02.2024 for mlning of Ordinary sand (Manual open excavation) (Over

an extent of 12.50 Ha.) to the tune of 2,50,000 m3/Annum witha vaÎidity period

up to 11.02.2025 as per the validité period mentioned in the Environmental

Clearance Order. Copy ofde same is enciosed as ANNEXÜRE — ÎX& X.
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12. The District Collector and Chairperson, District Level Sand Committee, Mulugu

vide Proceedings No. 25/SAND/Chokkala/2022, Dated: 30.10.2024 issued final

allotment to M/s. TGL MDC Ltd. (over an extent of 12.50 Hectares (Ha.}) for

Chokkala sand bearing area in Godavari River at Chokkala Village, Venkatapuram

Mandal, I Mulugu District for excavation, regulation and supply of sand fora

quantity of 2,50,000 M3. Copy ofthesame is enclosed as ANNEXURE —XZ.

Subsequently, the Asst. Director, wines& Geology, Mulugu vide Proceedings No.

25/SAND/Chokkala/2022, Dated: 13.11.2024 permitted to PI/s. TGMDCL Ltd., for

excavation, and supply of sand fora quantity of 2,50,000 M3 / Annum from the

Chokkala sand reach in Godavari River at Chokkala Village, Venkatapuram

Mandal, Mulugu District over an extent of 12.50 Hector fora period of (1) year

i.e. from 13.11.2024 to 12.11.2025. Copy of the same is enclosed as

ANNEXURE — xzz.

The TGPCB, Regional Office, Warangal officials inspected the Chokkala sand bearing

area located at Godavari River at Chokkala Village, Venkatapuram Mandal, Mulugu

District on 28.12.2024. During the inspectionm Sri Upendar, Sand Assistant was present

and observed that, the sand mining activity has not yet started.

It is to submit that, after conducting the re-survey with regard to the location of the

sand bearing area at Chokkala village, the District Forest Officer, Plulugu District

addressed vide letter dated: 29.01.2024, stating that, the Chokkala village comes outof

the Eco-Sensitive Zone of the Wild Life Sanctuary, Eturunagaram. Subsequently, the

TGPCB granted CFE & CFO to the TGPIDCL for Chokkala sand bearing area. However,

the final allotment issued by the District Collector and Chairperson, District Level Sand

Committee, Mulugu and Asst. Director& Plines& Geology, PluIugu for excavation and

supply of sand. Presently, the sand mining activity not yet commenced.

Date: 28.12.2024

Place: Warangal.

ENVIRONMENTAL ENGINEER

f •laniiann Pollution Control Boai‘t1

Regional Oilicc: WARANGAL.
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GOVERNMENT OFTELANGANA

Proceedings ofDistrict Collector & Chairman, District Level Sand Committee, Mulugu

(PRESENT: SriS.Krishna Aditya, I.A.S.,)

ORDER:

Ref: 1 G.O M.s No.3, Industries& Commerce (Mines-1) Dept. dt.08.01.2015

2 Minutes oftheDL SC, Mulugu meeting held on 29.09.2021.

Minutes of theDL SC, Mulugu meeting held on 12.11.2021

4 Minutes of theDL SC, Mulugu meeting held on 17.01.2022

In the references2 d to 4th cited, the Dist Level Sand Committee, Mulugu has

approved the following (10) specified sand bearing areas for extraction of sand which are

identified in the Godavari River as per the Joint Inspection reports furnished by the Ground

Water, Irrigation, Revenue and Mines& Geology Departments.

Sl.

No

10

Name oftheSand Quantity of DLSC

Bearing Area (SBA) Village Mandal Sand Approval

identified (in M3) date

1 SBA, Tekulagudem
Teku giide

wazeedu 391972
29’09’2021

SBA, Cheiukuru Cherukuru Wazeedu 355436 29.09.2021

3 SBA, Peddagollagudem Peddagollagudem Wazeedu 389922 29.09.2021

SBA, Dharmavaram-11 Dharmavaram Wazeedu 260000 12.11.2021

5 DBA, Ayyavaripeta-II Ayyavaripeta Wazeedu 399858 12.11.2021

6 SBA, Rampur Rampur Wazeedu 498182 12.11.2021

7 SBA, Chokkala Chokkala Venkatapuram 250000 17.01.2022

SBA, Pathrapuram-11 Pathrapuram Venkatapuram 99884 17.01 2022

SBA, Subramanya Subramanya 17.01.2022

9 Colony, Colony, Venkatapuram 99832

Rairldchandrapuram

SBA, Mukunurupalem Mukunurupalem Venkatapuram 99796 17 01.2022

In view oftheabove, in- principle allotment notice is hereby issued to M/s. TSMDC

Ltd., for submission of Approved Mining Plan, Environmental Clearance (E.C.), CFE & CFO

in respect of following (10) Specified Sand bearing areas in Godavari River in Mulugu
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District within (3) months under the Rule 4(1)(iv)(a) of the Telangana State Sand Mining

Rules, 2015 issued vide G.O.M.s No.3 Inds& Com Department Dt.08-01-2015.

Name oftheSand Bearing Quantity of Geo-Coordinates Period of

S.No Area (SBA) identified& Sand Latitude Longitude EXtraCtiOn

1

2

Extent inHa (inM3)

SBA, Tekulagudem

Extent:19.60

SBA, Cherukuru

Extent: 17.80

SBA, Peddagollagudem

Extent:19.50

3,91,972

3,55436

3,89,922

18°34’11.S 80°23’57.01
,. .,

18°34’13.3 80°23“47.19

5” ”

18•33‘52.3 80°23’41.39

1”

18°33’50.5 80°23‘51.23

2” ”

g„ ,.

18°27’3Z.S 80°26’44.33
„ „

18°27’27.3 80°26“43.05

18°27’Z1.4 80”Z6’04.85

18°27‘23.3 80°27’42.37

2” “

18°27’16.8 80°27’41.37

4” “

18°27’18.5 80°27‘12.28

18°27’26.5 80°27’12.39

//2//

3 years

3 years

3 years

Name oftheSand Bearing Quantity of Geo-Coordinates Period of

S.No Area (SBA) identified & Sand

Extent inHa (in M3)

4
SBA, Dharmavaram-11

Extent:13.00

5 SBA, Ayyavaripeta-11,

Extent:20.00

2,60,000

Latitude Longitude EXNHfi OD

18°28’47.3 80°23’12.04

6” ”

18°28’40.7 80°23’04.97
2„ „

18°28’31.0 80°23’14.59

J8°28’38.S 80°Z3’22.B7

3,99,858 18°30’32.3 80°22’S4.44

S” “

18°30’31.3 80°Z2’43.34

18°30’11.7 80°22’44.54

3 years

3 years
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8

9

10
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DBA, Rampur,

Extent:24.90

SBA, Chokala,

Extent: 12.50

SBA, Pathrapuram-II,

Extent:4.99

SBA, Subramanya

Extent:4.99

4,98,182

2,50,000

99,884

Colony,
99,832

SBA, Mukunurupalem,

Extent: 4.99
99,796

18°30’12.5 80°22’5S. 71

18°30’S2.3 80°22’49.66

7” ”

18°30’15.0 80°22‘46. 77
y.. „

18°31’13.3 80°y2‘34.06

18°30’51.6 80°22’37.88

18°15’55.6 80°33’46.06

6” ”

18°15’48.5 B0°33’43.21

1 8°15’53.6 80°33’27.07

18°16’01.S 80°33’29.01

18°15’36.7 80°34’2S.28

18°15’38.0 80°34’16.85

8”

18°15’3J.4 80°34’14.83

6”

18°1S’30.6 80•34’yy.96

18°J3’58.1 80°37’07.87

6” ”

18°13’52.1 80°37’13.68

8”

18•13‘48.1 80°37’08.43

18°13’53.9 80°37’0Z.62

18°15‘35.0 80°34’13.13

1” ”

y8°yS’S6.9 80°34’04.84

8”

18°15’30.3 80°34’03.38

1”

18•15’28.7 80°34’11.24

3 years

3 years

3 years

3 years

3 years

After obtaining the necessary clearances, M/s. TSMDC Ltd., is directed to follow the

PESA Act/ Rules and guidelines for excavation and sale of sand inthe above areas. The Final

Allotment order in respect of the above sand reaches will be issued in favour of M/s. TSMDC

Ltd., after submission of the Environmental Clearance (E.C.), CFE & CFO for extraction of

sand.
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Enc1: Joint Inspection

Reports

H Qjyg istjygt d)t,d ity a

O rffs 4rtdmtâiSand Committee,

Mulugu. Data.O O-OSS-FOR2 0 O:G O:D2

To p ppp p- @pp ppypQ

TheTelangana State Mineral Development Corporation Ltd,

Hyderabad.

Copy totheP.O, I.T.D.A, Eturunagaram for information.

Copy totheP.O, I.T.D,A, Bhadrachalam for information.

Copy to the Director of Mines& Geology, Hyderabad forinformation.

Copy totheRevenue Divisional Officer, Mulugu forinformation.

Copy totheAsst. Director of Mines& Geology, Mulugu fornecessary action.



To,

A N 0 P/-” ’

Government ofIndia
Ministry of Environment, Forest and Climate Change

(Issued by the State Environment Impact Assessment
Authority(SEIAA), TELANGANA)

Theproprietor

TMDC

TSMDC -500004

Subject: Grant of Environmental Clearance (EC) tothe proposed Project Activity

under the provision of EIA Notification 2006-regarding

Sir/Madam,

This is in reference to your application for Environmental Clearance (EC)

in res pe ct of p roje ct sub m itted to the S E IAA v id e p ro pos a I n um be r

SIA/TG/MlN/436801/2023 dated 15-Jul 2023. The particulars of the environmental

clearance granted to the project are as below.

1. EC Identification No.

2. File No.

3. Project Type

4. Category

5. ProjecVActivity including
Schedule No.

6. Name ofProject

7. Name ofCompany/Organization

8. Location of Project

9. TOR Date

EC23B001TG141294

SIA/TG/MlN/436801/2023

New

B

1(a) Mining of minerals

Mls TSMDC Ltd, Kathigudem-II Sand

Reach - 9.99 Ha

TMDC

TELANGANA

N/A

The project details along with terms and conditions are appended herewith from page

no2 onwards.

Date: 27/07/2023

(e-signed)
Smt. Sunita M. Bhagwat, IFS

Member Secretary

SEIAA - (TELANGANA)

Noie:A valid environmental clearance shall be one that

number& E-Sign generated from PA RIVESH.Please

number inall future correspondence.

This isa computer generated coverpage.

has EC identification

quoie identification

EC Identification No. - EC23B001TG141294 File No. - SIA/TG/MlN/436801/2023 Date of Issue EC - 27/07/2023 Page1 of6



I. This has reference to your application submitted online on 15.07.2023 (Proposal No.

SIA/TG/MIN/436801/2023) received on 20.07.2023, seeking Enviionmental Clearance for the

proposed 9.99 Ha. Ordinary Send Mine ofM/s. Telangana State Mineral Development

Corporation Ltd., (TSMDC), Kathigudem-Il Snnd Reach on Godavari River at

Kathigudem Village, Mangapeta Mandal, Mulugu District. It was reported that the nearest

human habitation viz., Kathigudem village which is eKi sting ata distance of 2.11 km (SW) &

Nearest RF is MuluguRF@ 2.80 km (SW) exists from theboundary of the sand reach. It was

noted that the capital investment of the project is Rs. 60,0 Lakhs and capacity of the project is

as follows:

“Ordinary Sand (manual open excavation) — 1,99,770 m^/annum”.

II. The sand is mined manually and it is directly loaded into the trucks/tractor trolleys and period of

extraction is one year. The total mine lease area is 9.99 Ha. The co-ordinates of the sand mine

arereported as following:

Boundary Point Latitude Longitude

A l8° 10'26. 58“ N 80° 39' 29, 70”E

B 18°10'31.89” N 80° 39' 35.54“E

C 18° 10'21. 70“N 85°39'44.32“E

D 18°10'15. 75” ‹?0° 39' 3‹8. 70”£

III. The proposal has been examined and processed in accordance with EIA Notification, 2006 and

its amendments thereof. The State Level Expert Appraisal Committee (SEAC) examined the

application in its meeting held on 22.07.2023, The project is considered under “B 1” category as

the mine lease area is 9.9 Ha. i.e., > 5.0 Ha.; TO Rs dated: 05.05.2023, issued by SEIAA,

Telangana. The proponent has undergone the process of public hearing on 06.07.2023 and

submitted final EIA report for issue of EC. Based on the information furnished, presentation

made by theproponent and the consultant Mls. Sri Sai Manasa Nature Tech Pvt. Ltd.,

Hyderabad; Approved Mining Plan vide letter dt: 12.04.2023; DLSC, Mulugu District vide

Proceedings dt: 15.03.2023; Joint Inspection Report; the Committee considered the project and

recommended forissue of EC. The State Level Environment Impact Assessment Authoi'ity

(SEIAA) in its meeting held on 24.07.2023 examined the proposal and recommendations of

SEAC, Telangana for issue of Environmental Clearance. Accordingly, after discussions in the

matter and considering the recommendations of SEAC, Telangana, the SEIAA, Telangana

hereby accords prior Environmental Clearance with validity of One year from thedntc of

CFO as mentioned at Para No. I under the provisions of EIA Notification-2006 and its

subsequent amendments issued under Environment (Protection) Act, 1986 subject to

implementation of the following specific and general conditions:

A. Specific Conditions:

1. This EC is valid fora period of one (1) year from thedate of issue of CFO by TSPCB, i.e.,

upto validity of CFO order subject to the final orders of the Hon'ble Court of law. The

proponent shall comply with theorders issued by any Court of law from time to time.

2. Mining will be carried out as per the approved Mining Plan. In case of any violation of

Mining Plan the Environmental C1eai'ance given by SEIAA will stand cancelled.

3. Mining activity shall be done manually only.

EC Identification No. - EC23B001TG 141294 File No. - SIA/TG/MIN/436801/2023 Date ofIssue EC - 27/07/2023 Page2 of6



4. Pi-ecise mining area will be jointly demarcated at site by officials of Mining' Revenue

department prior to mining operations for all proposals under considei ation.

5. I’1ie project proponent will ensure necessary protection measui'es around the nine pit,

waste dumps.

6. No sand mining activity shall be carried out durlng the rainy days.

7. lt shall be ensured that sand mining does not in any way disturb the flow pattern of the

river water.

8. Sand quai'rying shall not be carried out in streams within 15 meters or 1/5 ot the widtho f

the stream bed from thebank, whichever is more.

9. Sand mining shall not be carried out within 500m ofanyexisting structure sUch as bridges,

dams, weirs, ground water exti'action structure(s) either for irrigation or drinliing water

purposes, or any other ci'oss drainage structure.

10. Sand mining operations shall not affect the existing sources for lii igation or di'inking

water or industrial purpose.

IL Vehicles cari‘ying sand shall not ply over the flood banks except at crossing points or

bridges or ona metal road. The emissions from thevehicles shall be maintained within the

eliiissi Oh norlils.

12. The depth of sand mining shall not exceed2 m and theexcaUgltioli of sand shall not exceed

1,99,770 in
3
/annum. The thickness of the sand in the mining .ii’e‹i shall be more than6 m

even aftei’ extraction of sand.

13. To assess the sand thickness, the Mines& Geology Department shall map out the ai'ea

establishing the width and depth/ thickness of the sand.

14. The vehicles shall not be overloaded. The trucks shall be covered with 7'arpaulin to

minimize dust/ sand particle emissions.

15. Personnel working intheproject shall be provided with personnel protection devices such

as masks, gloves etc.,

16. "fransportation of sand from mine lease area shall be done during day time only.

17. The proponenl shall obtain necessary permission from theRiver' Water Conservator.

18. The proponent shall take necessary measures to ensure no adverse impacts due to mining

opcraiions on the human habitation existing nearby.

19. A separate Environment Management cell with suitable qualified persons shall be setup to

implement various environmental protection measures.
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23,

20.Theproponent shall take appropriate measures to ensure thai the GLC shall comply with

therevised NAA Q norms notified by MoE&F, Goton1 6.11.2009.

21. The source of water requirement for the proposed project is from nearby villages. Total

water requirement is 8.0 KLD. Outofthat,3 KLD is used forDust suppression,2 KLD is

used for domestic purposes & 3.0 KLD is used for Greenbelt purpose. Wastewater

generated from thedomestic Section is to be disposed into septic tank followed by soak

22. Sand mining shall not be carried out below the ground water table under any

circumstances.

Hydro geological studies in the mine lease area are to be cai'ried out by the Ground Water

Department.

24. Regular monitoring of Ground Water level shall be carried out in and around the mine

lease area to assess the quality of ground water.

25. The proponent shall comply with any other conditions stipulated by the Dept. of Mines&

Geology, Govt. of Telangana and other concerned statutory Authority/ Department.

26. While taking afforestation activity under EMP, theproject proponent shall consider giving

priority to indigenous and evergreen species having more foliage/ green cover to absorb

dust and other particles around mining area. Plantation shall be undertaken on either sides

of the approach katcha path (through which thevehicles ply) between thebund oftheriver

and the main road.

27. The proponent shall comply with the “Sustainable Sand Mining Management Guidelines,

2016” and Enforcement& Monitoring Guidelines for Sand Mining 2020 issued by the

MoEF&CC, Got.

EC Identification

B. General Conditions:

“Consent for Establishment” & “Consent for Operation” shall be obtained front

Telangana State Pollution Control Board under Air and Water Act tocarry on mining.

ii. The environment safeguards contained in the EIA/EMP Report should be implemented

in letter and spirit. The responsibility of implementation of environmental safeguards

i'ests fully with the proponent i.e., M/s. Telangana Stnte Mineral Development

Corporation Ltd., 9.99 fla, Sand Reach Kathigudem (V).

iii. No change in mining technology and scope of working should be made without prior

approval of the SEIAA, T.S. No further expansion or modifications in the mine shall be

carried out without prior approval of the SEIAA, Telangana/ MoE&F, Gol, New Delhi,

as applicable.

iv. The Froponent shrill submit half-yearly compliancei eports in respect of the terms and

conditions stipulated in this order in hard and soft copies to the SEIAA; and CCF,

Integrated Regional office of MoEF&CC, GoI, Hyderabad on 1"' June and1
st
December

ofeach calendar year.
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v. Officials from TSCPB & theIntegrated Regional Office ot’ MoEF&CC, GoI, Hyderabad

who would be irionitoiing the implementation of environmental safeguards should be

given full co-operation, facilities and documents/data by the project proponents during

their inspection.A complete set of all the documents shall be submitted to the CCF,

Integrated Regional Office to MoEF&CC, Gol, Hyderabad.

vi. Occupational health surveillance program of the woikers should be undertaken

periodically to observe any contractions due to exposure to dust and take corrective

measures, if needed.

vii. The funds earmarked forenvironmental protection measures is Rs. 3.0 lalihs should be

kept in separate account and should not be diverted for‘ other purpose. Year wise

expenditure should be repoi‘ted to the Ministry and its Regional Office located at

Hyderabad. The proponent shall strictly follow the OM No.22-65/217-IA.III, dt:

30.09.2020 and implement the commitments made by project proponent during the

public hearing asa part of CER contained in EIA/EMP report.

viii. "the project proponent shall submit thecopies of environmental clearance to the Heads of

local bodies, Panchayats and Municipal Bodies in addition to the relevant offices of the

Government who in tut'n has to display the same for30 days from thedate of receipt.

ix. The project authorities should advertise at least in two local newspaper‘s widely

circulated, oiac of which shall be in the vernacular language of the locality concerned,

within7 days of’the issue of clearance letter informing that the project has been accorded

environmental cleai-ance and a copy of the clearance letter is available with the State

Pollution Conti‘o1 Board and SEIAA, l“elangana.

x. The proponent shall obtain all other mandatory cleai'ances fi oin respective departments.

xi. Environmental clearance is subject to final order of the Hon'b1e Supreme Court of India

in the matter of Goa Foundation Vs. Union of India in Writ Petition (Civil) No.400 of

2004 asmay be applicable to this project.

xii. Any appeal against this Environmental Clearance shall lie with the National Green

Ti'ibiina1, if pre1'erred, withina period of 30 days as prescribed under Section 16 of the

National GreenI ribunal Act, 2010.

xiii. Concealing the factual data or failure to comply with any of the conditions mentioned

above may result in withdrawal of this clearance and atti act action under the provisions

or‘ Environment (Protection) Act, 1986.

xiv. The SEIAA may i‘evoke or suspend the order, if implementation ot’ any of the above

conditions is not satisfactoi'y. The SEIAA reserves the right to alter/modify the above

conditions or stipulate any further condition in the interest of environment protection.

The above conditions will be enforced inter -alia, under the provisions of the Watei’

(Preventlon & Control Of Pollution) Act, 1974, the Air (Prevention & Control of

Pollution) Act, 1981, the Environment (Protection) Act, 1986 and the Public Liability

Insurance Act, 1991 along with their amendments and rules.
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xvi. The pi'oponent shall comply with Plastic Waste Management Rules, 2016 & also comply

with MoEF & CC Notification No: G.S.R. 571 (E), dated: 12.08.2021 which mandated

banning of usage of Identified Single Use Plastic items with effect from 01.07.2022.

xvii. Grant of EC is also subject to circulars issued under the EIA b'otification 2016, which

areavailable on the MoEF&CC website: www.parivesh.sic.in

Sd/-

MEMBERSECRETARY

SEIAA, T.S.

Sd/-

MEMBER

SEIAA, T.S.

To

Mls. Telangana State Mineral Development Corporation Limited,

{9.99 Tla. Ordinary Sand Mine) (Kothigudem (V)Sand mining),

H. No. 6-2-915,4
th

Floor, Rear Block, HMWS&SB Premises,

Khairathabad, Hyderabad — 500004.

Phone: +91 99666 61485

Email: tsmdc2018@rediffmail.com

Copy to:

Sd/-

CHAIRMAN,

SEIAA, T.S.

i. Prof. Ch. Krishna Reddy, Chairman, SEAC, T.S. for kind information.

2. The Member Secretary, TSPCB forkind information,

3. The EE, RO: Warangal, TSPCB forinformation.

4. The Integrated Regional Office, MoEF&CC, GOI, Hyderabad forkind information.

5. The Secretary, MoEF&CC, GOI, New Delhi forkind information.

6. The Director, Mines & Geology Dept., Hyderabad forkind information

//T.C.F.B.O.//

CONTCHIEFENVIRONMENTAL ENGINEER

EC Identification No. - EC23B001TG 141294 File No. - SIA/TG/MIN/436801/2023 Date ofIssue

Validity wn

Digitally signe . Sunita M.

Bhagwat, IFS

Member Secrea

Date: 7/27/202
EC - 27/07/2023
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si.
No

GOVERNMENT OFTELANGANA

PORESTDEPARTMENT

From

Sri. Rahul Kisan Jadhav, I.F.S..

District Forest Officer.

Muiugu District.

Sir.

Sub:

Ref:

To

The Member Secretary,

Pollution Control Board,

A3. Paryavaran Bhavan, Sanath Nagar.

Industrial Estate. Hyderabad - 500018.

Re. No. 628/MD6/2021 Dt:08.09.2023.

TSFD — De-casting of Sand in Mulugu District falling in Eco-Sensitive Zone

of Etumagaram Wildlife Sanctuary — Request to cancel, not to approve the

Environment Clearance forthe (4) Nos SBAs inMulugu District — Request —

Regarding..

1. AD Mines & Geology, Lr. No. 33/DLSC/2019 Dt:07.02.2022,

2. FDO Venkatapuram Rc.No. 115/2021/V2 Dt:20.01.2022 & 11.02.2022.

3. DFO Mulugu District Re. No. 628/MD6/2021 Dt:22.02.2022.

Kind attention is invited to the subject above. It is submitted that, the Asst. Geologist

Karimnagar & Asst. Director of Mtnes& Geology, Mulugu (FAC) vide reference 1‘ cited

has requested to verify the sand bearing areas and De-casting of sand in Patta lands. if there

are any violations of ESZ notifications, wild Life Protection Act and other Forest Acts and

Rules and send remarks. The sand bearing details are as follows.

Name oftheSBA

1 Chokkala SBA

2 Cherukuru SBA

3 Tekuiagudem SBA

4 Peddagollagudem SBA

Area in

Ha
Latitude Longitude Distance

I 8.26546 80.56279

18.26348 80.56200
12.50

.*6489 80.55751
9.74 Kms

17.80

19.60

18.26710 80.55805

18.45621 80.45207

I 8.45903 80.44564

18.43760 80.44529
0.89 Kms

18.45596 80.34468

18.56981 80.39916

18.57042 80.39644

18.56453 80.39483

18.56403 80.39756

18.45647 80.46719

.46Kms

18.45467 80.46149
19.50

I 8.45513 80.45341

18.45736 80.45344

4Kms

Whether falling in

ESZ or not

Falling with in

Eco-Sensitive Zone

Baling with in

Eco-Sensitive Zone

Falling with in

Eco-Sensitive Zone

Falling with in

Eco-Sensitive Zone



In this regard, the Member Secretary. Pollution Control Board. Hyderabad is

requested to cancel/ not to approve the abovc (4) SBAs rnvironmental Clearance as it is

against thc mles and guidelines issued by the Hon'ble Supreme Court ofIndia and us o'cll

us provisions of the Environmental Impact Assessment 2006 notification guidelines

issued by the Government ofIndia.

This is submitted forfavour akin/ormation and necessary action.

Yours faithfully.

Sd/- Rahiil Kisan Jadliav..

District Forest Officer.

Mulugu District.

Copy submitted to the Chick Conservator of F'orests, Kaleswaram Circle, Jayashankar

Bhupalpally forfavour of information and necessary action.

opy submitted to the Environmental Engineer, TSPCB. Regional OfTice, Warangal ior

inlorrnation and necessary action.

Copy .submitted to the District Collector& Magi.strate.

informalicn and necessary action.

District for favour of

Copy to the Asst. Director Mines& Geology. Mulugu forinfomiation and necessary action.

Copy totheForest Divisional Officer, Venkatapuram for information and necessary action.

Sd/- Rahul Kisan Jadliiv..

District rorest Oificcr.

Muluyuu District



ZONAL OFFICE: HYDERABAD

H.No.6-3-1219, TS No.1 Part, Block - C, Ward No.91, Near Country Club,

Uma Nagar, Begumpet, Hyderabad. Phone: 040-23402495

Email: jcee-zhyd-tspcb@telangana.gov.in

Lr. No. 1001-WGL/TSPCB/ZO-HYD/CFE/2023- Date: 06.10.2023

To

Mls. Telangana State Mineral Development Corporation Limited (TSMDCL)

(12.50 Ha. Ordinary Sand Mine), Godavari River Sand inChokkala (V),

Venkatapuram (M), Mulugu District.

Email Id:tsoideitJramail.corn

Sir,

Sub: - TSPCB — ZO-HYD — TS-OCMMS — CFE — Mls. Telangana State Mineral

Development Corporation Limited (TSMDCL) (12.50 Ha. Ordinary Sand

Mine), Godavari River Sand inChokkala (V), Venkatapuram (M), Mulugu

District - CFE - REJECTED - Reg.

Ref: - 1. SEIAA, Telangana State Environmental Clearance (EC) Order

No.SIA/TG/MIN/435714/2023, dated:27.07.2023.

2. Industry's submission of CFE received through TS-OCMMS portal on

02.08.2023 at TSPCB, Regional Office, Warangal.

3. TSPCB, Regional Office, Warangal verification report dated:05.09.2023

received by Zonal Office, Hydembad on 05.09.2023.

4. Forest Department, Government of Telangana State Rc.No. 628/MD6/2021,

Dt:08.09.2023.

5. TSPCB, Regional Office, Warangal mail dt.15.09.2023.

CFE Committee meeting held on 15.09.2023 at TSPCB, Zonal O&ce,

Hyderabad.

The Environmental Engineer, Regional Office, Warangal has forwarded the CFE

application through TS-OCMMS ofMls. Telangana State Mineral Development Corporation

Limited (TSMDCL) (12.50 Ha. Ordinary Sand Mine), Godavari River Sand inChokkala (V),

Venkatapuram (M), Mulugu District along with verification report to the Zonal O&ce,

Hyderabad, vide reference 2“ cited.

The EE, RO Warangal reported that the DFO, Mulugu District vide lr. dt. 08.09.2023 in the

reference 4th cited communicated list of Sand Bearing Areas (SBA) falling within Eco-Sensitive

Zone andrequested to cancel/ not to approve the SBAs Environmental Clearances as it is against

rules and guidelines issued by the Hon'ble Supreme Court of India and as well as provisions of

the EIA Notification, 2006 guidelines issued by the Got. The EE, RO: Warangal vide mail dt.

15.09.2023 communicated theinformation in the k. of the DFO and also requested not to grant

CFE/CFO tomine and from these SBA, asit would lead to violation of rules and guidelines and

orders issued by the Hon'b1e Supreme Court of India.

The issue was placcd in the CFE committee meeting held on 15.09.2023, the committee

examined the CFR application submitted by' the industry and the report submitted by

Environmental Engineer, Regional Office, Warangal. After detailed discussions, the Committee

recommended toreject the CFE application of the industry for the following reasons:

4 As per the letter dt.08.09.2023 of the DFO, Mulugu District, GoTS, theSand mine

is falling with in Eco-Sensitive Zone. As per the guidelines issued by the Hon'ble

Supreme Court of India and as well as provisions of the EIA Notification, 2006 issued

by the GoI, pmjects falling within Eco-sensitive zone shall not be permitted.

In view of the above, the CFE application of the Mls. Telangana State Mineral

Development Corporation Limited (TSMDCL) (12.50 Ha. Ordinary Sand Mine), Godavari River

Sand inChokkala (V), Venkatapuram (M), Mulugu District is herewith Rejected.

You may also note that there shall not be any construction activity without CFE of the

Board, as required under Sec. 25/26 of Water Act and 21/22 of Air Act, which is punishable



under section 44 of the Water (Prevention and Control of Pollution) Act, 1974 and under section

37 of the Air (Prevention and Control of Pollution) Act, 1981.

Y ui's fa I Mly

Copy submitted totheMember Secretary, TSP , , Board Office, Hydera ad forinformation.

Copy totheEnvironmental Engineer, TSPCB, Regional Office, Warangal forinformation and

necessary action.
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TELANGANASTATEPOLLUTION CONTROLBOARD

ZONAL OFFICE: DYDERABAD

HMo6-3-1219, TS No.1 Part, Block - C, Ward No.91, Near Country Club,

Uma Nagar, Begumpet, Hyderabad. Phone: 040-23402495

Email: jcee-zâiyd-tspcb@telangana.gon.in

Lr. No. 1001-WGL/TSPCB/ZOH/CFO/2023- Date: 06.10.2023

Mls. Telangana State Mineral Development Corporation Limited (TSMDCL)

(12.50 Ha. Ordinary Sand Mine), Godavari River Sand inChokkala (V),

Venkatapuram (M), Mulugu District.

Email Id:tsmdcittr/ zinai1.com

Sir,

Sub: - TSPCB — ZO — HYD — CFO — TS-OCMMS — Mls. Telangana State

Mineral Development Corporation Limited tTSMDCL) (12.50 Ha.

Ordinary Sand Mine) Godavari River Sand in Chokkala (V)

Renkatapuram (M), M ugu District - CFO Application - REJECTED

Ref:- 1.

2.

3.

4.

5.

6.

SEfAA, Telangana State Environmental Clearance (EC) Order

No.SIA/TG/MIN/435714/2023, dated:27.07.2023.

Industry's application for CFO received through TS-iPASS online portal

on 02.08.2023 at TSPCB, RO, Warangal.

TSPCB, RO, Warangal verification report date 05.09.2023 received by

Zonal Office, Hyderabad on 05.09.2023.

Forest Department, Government of Telangana State Re.No.

628/MD6/2021, Dt:08.09.2023.

TSPCB, Regional Office, Warangal mail dt.15.09.2023

CFO Committee meeting held on 26.09.2023 atTSPCB, Zonal Office,

Hyderabad.

With reference to 1" cited Mls. Telangana State Mineral Development Corporation Limited

(TSMDCL) (12.50 Ha. Ordinary Sand Mine), Godavari River Sand in Chokkala (V),

Venkatapuram (M), Mulugu District has submitted an application seeking Consent forOperation

(CFO) oftheBoard.

The EE, RO Warangal reponed that the DFO, Mulugu District vide k. dt. 08.09.2023 in the

reference 4th cited communicated list of Sand Bearing Areas (SBA) falling within Eco-Sensitive

Zone andrequested to cancel/ not to approve the SBAs Environmental Clearances as it is against

rules and guidelines issued by the Hon'ble Supreme Court of hidia and as well as provisions of

the EIA Notification, 2006 guidelines issued by the GoI. The EE, RO: Warangal vide mail dt.

15.09.2023 communicated theinformation in the h. of the DFO and also requested not to grant

CFE/CFO tomine andfrom these SBA, asit would lead to violation of rules and guidelines and

orders issued by the Hon'ble Supreme Court of India.

The Environmental Engineer, Regional Office, Warangal submitted verification report

pertaining to the industry, vide reference 2“ cited.

The Consent for Operation Committee in its meeting held on 26.09.2023 examined the

CFO & HWA application submitted by the industry under Water and Air Acts and RO



verification report. After detailed discussions, the committee recommended toreject the CFO &

HWA application of the industry for the following reasons:

4 As per the letter dt.08.09.2023 of the DFO, Mulugu District, GoTS, theSand mine is

falling with inEco-Sensitive Zone. As pertheguidelines issued by the Hon'ble Supreme

Court of India and as well as provisions of the EIA Notification, 2006 issued by the Gol,

projects falling within Eco-sensitive zone shall not be permitted.

In view of the above, the CFO application of Mls. Telangana State Mineral Development

Corporation Limited (TSMDCL) (12.50 Ha. Ordinary Sand Mine), Godavari River Sand in

Chokkala (V), Venkatapuram (M), Mulugu District is herewith Rejected.

In view of the above, the industry's CFO application is herewith Rejected. You are also

informed that operating the industry without having consents of the Board will attract legai

action under Water (Prevention and Control of Pollution) Act, 1974 and Air (Prevention and

Control of Pollution) Act, 1981 and their amendments thereof.

Copy Submitted to:

JT. CHfEFENY ONM N ER

1. The Member Secretary, TSPCB, Bo €lffice, Hyderabad forinformation.

2. The Environmental Engineer, TSPCB, Regional Office, Warangal for information and

necessary action.



Sri z\uuj Aggorwal, US.„

l'erest Dii'isionai orri‹ rAc),

\'eiakatr+piu-am Division.

Sir,

Off fct• Of UIC FOrE5t DJY ISIO11a1 Officer,

Vei kntapurAm Division.

To

The Dishict Forest Officer,

Mulugu District,

Mulugu.

Sub: TSFD- Sand- Factual Report called from O/o District Forest Officer Mulugu on the

matter ofsand bearing ares( SBA) located at Peddagollapadu and Chokkala villages-

submitting -regarding.

ltef: 1. Lr No 33/ DLSC/ 2019 dated 4.10.2021; Office of Asst.Ceo1ogist, Karimnagar& Asst.

Director of Mines& Geology, Mulugu. tFAC)

2. Lr No 33/DLSC/ 2019 dated; 07.02.2022; Office of AsscGeoIogist, Karhnnagar dt

Asst. Director of Mines& Geology, Mulugu. (FAC).

3. DFO Mulugu RC No.628/MD6/2021, Dated: 10.2023

4. FRO Venkatapuram RC No. 27/2023/VKT, Dated: 30.12.2025 (Received on 07.01.2024)

S. This office Re.No.1 15/2022/V3, Dated: 29.11. 2023

With reference to subject above cited it is submitted that, DFO, Mulugu vide reference 3° cited,

God instructed to submit factual report in the matter urgently with reference to the actual location of

quareys distance from ESZ duly verlfying the Geo coordinates at quary's distance from ESZ duly verifying

the geo-cordinates at quarey sites. Subsequently, similar izisLructions were issued by the undersigned to

the Forest ltange officer vide reference 5° cited, to personally inspect both these sites as per the said

instrucfions of DFO Mulugu& tosubmita report on the same.

Accordingly, the Forest Range Officer, Venkatapuram had personally inspected botii the sand

bearing areas with reference to given Ceo•coordinates on 30.12.2023 and after verification with Physical

& Ceo informatics toob available with him, the Forest Itange Officer, Vertliatapuram has issued the

following remarks vide reference 4* cited:

Peddagollapadu/Pedddagollagudem Sand Bearing area.

I. Geo-coordinates of tlie SBA ere I 8.45647, 80.46176; 18. 45467, 80.46249; 48.45513, 80.45341;

18.45736, 80.45344.

11. Located on thebank of Godavari River

m. Located out of theReserve Forest of Wazeedu Divisional of Venkatapuram division with the

distance of 362lmeters

N. Distance between sand bearing area and wildlife sanctuary of Eturnagaram is meters 1Z16

meters.

Chokkala Sand Bearing Area.

Î. Geo-coordinates of theSBA ale 18.26546,80.56279; t8.263t8,80.56200; 18.26489, 80.55751;

CB.2G7J0, 80.55805.

JI. Located on tiie bank of Godavari River

III. Located out of tire Palem Veerabliadrarani Reserve Forest of Venkatnpurani Divisional of

Venkatapuram division with thedistance of 4755 meters

iv. Distance between sand bearing area and wildlife sanctuary of Eturn aram is 10021 meters

This is suluitted for favour of information atid necessaq' action.

You faitliful

Forest Div onal Officcr(FAC)
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. TELANGANASTATE POLLUTION CONTROLBOARD

ZONAL OFFICE: BYDERABAD

H.No.6-3-1219, TS No.1 Part, Block - C, WardNo.91, Near Country Club,

Uma Nagar, Begumpet, Hyderabad. Phone: 040-23402495

Email: icee-zh 'd-tsiicbiri teIancana.gov in

CONSENTORDERFORESTABLISHMENT —RED CATEGORY

Order No.1001-WGL/TSPCB/TO-llYD/CFE/2023- b Date:12.02.2024

Sub: TSPCB — ZOH — CONSENT FOR ESTABLISHMENT (CFE) — Mls. Telangana

State Mineral Development Corporation Limited (TSMDCL) (12.50 Oa.

Ordinary Sand Mine), Chokkala Sand Reach near Godavari in

Chokkala (V), Venkatapuram (M), Mulugu District — Consent for

Establishment of the Board under Sec.25 of Water (Prevention and Control of

Pollution) Act, 1974 and under Sec.21 of Air (Prevention and Control of

Pollution) Act, 1981 — Issued — Reg.

Ref: 1. SEIAA, Telangana State Environmental Clearance (EC) Order

No.SIA/TG/MIN/435714/2023, dated:27.07.2023.

2. Industry's submission of CFE received through TS-OCMMS portal on

02.08£023 at TSPCB, Regional Office, Warangal.

3. TSPCB, Regional Office, Warangal verification report dated:05.09.2023

received by Zonal Office, Hyderabad on 05.09.2023.

4. Forest Department, Government of Telangana State Rc.No. 628/MD6/2021,

Dt:08.09.2023.

5. TSPCB, Regional Office, Warangal mail dt. 15.09.2023.

6. CFE Committee meeting held on 15.09.2023 at TSPCB, Zonal Office,

Hyderabad.

7. T.O. CFE Rejection Lr. No. 1001-WGL/TSPCB/ZO-HYD/CFE/2023-696,

Date:06.10.2023.

8. Industry's submission of CFE (appeal) application along with Letters dt.

10.01.2024 & 29.01.2024 of the Forest Department, GoTS received through

TS-OCMMS portal on 07.02.2024 at TSPCB, Regional OfEce, Warangal.

9. TSPCB, Regional Office, Warangal verification report dated:07.02.2024

received by Zonal Office, Hyderabad on 07.02.2024.

In the reference 2° cited, an application was submitted to the Board seeking Consent for

Establishment (CFE) to carryout mining of ordinary sand (12.50 Ha.) with production

capacity as mentioned below, witha proposed project cost of Rs.50.00 Lakhs (Rupees

Fifty Lakhs only).

S.No NameoftheProdiictc/Line ofActivify

Mining ofOrdinary Sand (manual open excavation)

(Over an extent of 12.50 Ha.)
2,50,000 m

3
/annum

2. As per the application, the above activity is to be located at Chokkala Sand Reach

near Godavari River in Chokkala (V), Venkatapuram (M), Mulugu District.

3. The above site was inspected by the Assistant Environmental Frimneer, Regional

Office, Warangal, T.S Pollution Control Board on 02.09.2023 and found that the

industry is surrounded by East: Sand bearing Area; North: Sand bearing Area; South:

Sand bearing Area; West: Sand bearing Area.

4. The Board, after careful scrutiny of the application, verification repon of Regional

Officer, Warangal, hereby issues CONSENT FOR ESTABLISHMENT (CFE) to the

industry, under Section 25 of Water (Prevention and Control of Pollution) Act, 1974

and under Section 21 of Air (Prevention and Control of Pollution) Act, 1981 and the

rules made there under. This Order is issued to manufacture theproducts mentioned at

para (I) only.
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5. This Consent Order now issued is subject to the conditions mentioned in Schedule 'A'

and Schedule 'B'.

To

The Managing Director,

Mls. Telangana State Mineral Development Corporation Limited (TSMDCL),

(12.50 Ba. Ordinary Sand Mine), Chokkala Sand Reach near Godavari River,

11.No. 6-2-915, 4* Floor, Rear Block, HMWSSBPremises,

Khairathabad, Hyderabad-500 004.

E-mail Id:tsmdciti‹i Email.com

Copy submitted to theMember Secretary, TSPCB, Board Office, Hyderabad forinformation.

Copy totheEnvironmental Engineer, TSPCB, Regional Office, Warangal forinformation and

necessary action.
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1.

2

SCHEDULE-A

This order is valid fora period of one vear from thedate

Pinal orders of the iTon’bIe Court ofLaw. Progress on

be reported to the concerned Regional Office, T.S.

months. The consent of theBoard shall be exhibited in

place forinformation of the inspecting o&cers.

ofissue of order, subject to the

implementation of theproject shall

Pollution Control Board once in six

thefactory premises ata conspicuous

The proponent shall obtain Consent forOperution (CFO) from TSPCB, asrequired Under

Sec.25/26 of the Water (Prevention and Control of Pollution) Act, 1974 and under sec. 21/22

of the Air (Prevention and Control of Pollution) Act, 1981, before commencement of the

3. The proponent shall ensure that there shBll not be any qljajygg

scope of working without prior approval horn theBoard.
iii the process technology and

4. The indusoy is liable to pay compensation forany environmental damage caused by it, as

fiixed by the Hon'b1e Courts, Collector and District Magistrate as Civil liability

5. The rules and regulations notified under Environmental Acts by theMOEF&CC andbythe

Ministry of Law and Justice, GOI, regarding the Public Liability insurance Act, 1991 shall be

followed.

6. Concealing the factual data or submission of falseinformation / fabricated data and failure to

comply with any of the conditions mentioned in this order may result in withdrawal of this

order end attract action under theprovisions of relevant pollution control Acts.

7. Notwithstanding anything contained in this consent order, the Board hereby reserves the right

and powers under Section 27(2) of the Water (Prevention & Control of Pollution) Act, 1974

and under Section 21 of the Air (Prevention & Control of Pollution) Act, 1981 and

amendments thereof, to review any and/or all the conditions imposed hgrein, to modify

conditions or stipulate any further conditions and to take action including revocation of this

order in the interest of public health and environment.

8. Any person aggrieved by an order made by theState Board under Section 25, Section 26,

Section 27 of Water Act, 1974 or Section 21 of Air Act, 1981 may within thirty days from

thedate on which theorder is communicated tohim, prefer an appeal as per the State Water

Rules, 1976 and Air Rules,1982, to such authority (hereinafter referred to as the Appellate

Authority) constituted under Section 28 of Water (Prevention and Control of Pollution)

Act,1974 and Section 31 of the Air (Prevention and Control of Pollution) Act, 1981.

1. The industry shall not undertake mechanical mining and the mining shall be undertaken

manually only.

2. The industry shall carryout mining of ordinary sand inan area of 12.50 Ba. only which lies

between thecoordinates mentioned intheEC order.

3. The industry shall not carryout Sand Reach mining activity during monsoon season. The

industry shall cnsure that sand mining does not in any way disturb the flow pattern of the

river water.

4. The source of water is from nearby villages and the maximumpermitted water consumption

shall not exceed thefollowing quantities:

S.No. Purpose

1. Dust Suppression

2. Domestic

Total Consumption

6.00 KLD

2.00 KLD

Total 8.00 KLD

5. The maximum waste water generation (KLD) shall not exceed thefollowing:

S. No. Wastewater generation Total genemtion

(KLD}

1. Domestic effluent

Total:
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lO.

Effluent source Quantity Standards tobe Mode offinal disposal

Domestic L6KLD Septic tnnk followed by sonkpit.

6. Sand quarrying shall not be carried out in streams within 15 meters or 1/5 of the width ofthe

stream bed fromthebank, whichever is more.

7. Sand mining shall not be Garried out within S00m ofanyexisting structure such as bridges,

dams, weirs, ground water extraction structure(s) either for irrigation or drinking water

purposes, or any other cross drainage structure.

8. Sand mining operation shall not affect the existing sources forirrigation or drinking water or

industrial purpose.

9. Vehicles carrying sand shall not ply over the flood banks except at crossing points or

bridges or ona metal road. The emissions from thevehicles shall be maintained within the

emission norms.

The depth of the sand mining shall not exceed 2m. The thicimess of the sand in themining

area shall be more than 6m even after extraction of sand.

11. To assess the sand thickness, the Mines& Geology Department shall map out the area

establishing the width and depth/ thickness of the sand.

12. Permission from theCompetent Authority shall be obtained for drawl of ground water, if

any, required for the project.

13. The vehicles shall not be overloaded. The trucks shall be covered with Tarpaulin.

14. Conservation measures shall be taken forprotection of flora and fauna inthe core and buffer

zozie.

15. Personnel working intheproject shall be provided with personnel protection devises such as

masks, gloves etc.,

16. Transportation of sand from mine lease area shall be done during day time only.

17. The industry shall obtain necessary permission fromtheRiver Water Conservator.

18. The industry shall take necessary measures to ensure no adverse impacts due to mining

operations on Eturunagaram wildlife sanctuary.

The industry shall take necessary measures to ensure no adverse impacts due to mining

operations on the human habitation existing nearby.

20. A separate Enviroment Management cell with suitable qualified persons shall be setup to

implement various environmental protection measures.

21. Mobile water tankers shall be provided along the sand transportation roads.

22. Plantation shall be undertaken on either sides of the approach katcha path (through which

thevehicles ply) between thebundoftheriver and the main road.

23. The industry shall take appropriate measures to ensure that the GLC shall comply with the

revisedNAAQnoms notified by MoE&F, Golon 16.11.2009.

24. Sand mining shail not be carried out below theground water table under any circumstances.

25. The industry shall scrupulously comply with conditions stipulated by the State level

Environment Impact Assessment Authority (SEIAA), Telangana Stat* in the Environmental

Clearance order dated:27.07.2023.

26. The industry shall develop 330Ze of the total area as thiGk green belt all along theboundary of

theunit and also in the vacant places with all tall growing trees with wide leafarea.

27. The industry shall comply with all the Rules and Regulations specified in Water (P&C ofP)

Act, 1974, Air (P&C ofP) Act, 198I and Hazardous and other Wastes (Management,

Transboundary Movement) Rules, 2016.

28. The industry shall not manufacture any extra products or extra capacities without obtaining

CFE/CFO oftheBoard.

29. The industry shall not take up trial production without obtaining Consent forOperation of

the Board.
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30. Rain Water Harvesting (RWH) structure (s) shall be established on the plant site so that the

ground water is recharged by thestorm water.

31. The industry shall comply with Rules& Regulations notified by Ministry of Law and

Justice, Govt. of India, regarding the Public Liability Insurance Act, 1991.

32. The industry shall comply with all the directions issued by the Board from time totime.

33. This Order is issued to the industry without prejudice to the action taken by the Task Force

oftheBoard.

34.

IRON

To “

IVt/s. Telangana State Mineral Development Corporation Limited (TSMDCL)

(12.50 £ta. Ordinary Sand Mine), Chokkala Sand Reach near Godavari River,

Chokkala (V), Venkatapuram (M), Mulugu District.





TELANGANASTATEPOLLUTIONCONTROLBOARD

ZONALOFFICE: DYDERABAD
H No.6-3-1219, TS No.1 Part, Block - C, WardNo 91,Near Country Club,

Uma Nagar, Begumpet, Hyderabad. Phone: 040-23402495

Etfiail: jcee-z4ivd-tsi›cbI‹rte1anuana.uov.in

CONSENTORDER-REDCATEGORY

Consent Order No: 1001-WGLfI'SPCB/ZO&CFO/2023- 1 Date:12.02.2024

(Consent Order forExisting/New or altered discharge of sewage and/or trade eflluents/outlet

under Section 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and

amendments thereof and Operation of the plant under section 21 of Air (Prevention & Control of

Pollution) Act, 1981 and amendments thereof).

CONSENT is hereby granted under section 25/26 of the Water (Prevention & Control of

Pollution) Act, 1974 and under section 21 of Air (Prevention& Control of Pollution) Act 1981

(hereinafter referred to as 'the Acts9 and therules and orders made thereunder to

Mls. Telangana State Mineral Development Corporation Limited (TSMDCL)

(12.50 Ha. Ordinary Sand Mine), Chokkala Sand Reach near Godavari River Sand,

Chokkala (V), Venkatapuram (M), Mulugu District.

(hereinafter referred.to as 'the Applicant') authorizing to operate the industrial plant, to discharge

the effluents from the outlets and the quantity of Emissions per hour from thechimneys as

detailed below:

i) Outlets for discharge of eMuents:

Outlet Outlet Description

No.

1 Domestic effluent

ii) Emissions from chimneys:

Point ofDisposal

Discharge

1.6KLD Septio tank followed by soak pit.

Chimney Description or Chimney Quantity ofEmissions atpealt Emission

No. flow inm"/hr Standards

This order is subject to the provisions of ‘the Acts’ and ’the Rules’ and orders made thereunder

and further subject to the terms and conditions incorporated in the schedule A & B enclosed to

This consent is valid for manufacture the following products along with quantities only:

S.No. NameoftheProduct & By product/ Line ofActivity Capacity

! Mining ofOrdinary Sand (manual open excavation)

(Over an extent of 12.50 Ha.)

This consent order shall be valid fora period ending with the11.02.2025.

Enc1: Schedules A &B

JOINT CHIEFENVIRO

2,50,000 m’/annum

NTAL

TheManaging Director,

Mls. Telangana State Mineral Development Corporation Limited (fSMDCL),

(12.50 Ha. Ordinary Sand Mine), Godavari River Chokkala Sand Reach,

TI.No. 6-2-915,4
t
‘ Floor, Rear Block, BMWSSBPremises,

Kbairathabad, Hyderabad-500 004.

E-mail Id:tsmdcitUri 'mail.com

CopytotheMember Secretary, TSPCB, Board Office, Hyderabad forinformation.

Copy totheEnvironmental Engineer, TSPCB, Regional Office, Warangal forinformation.

Pagr1 of3



SCHEDULE-A

j. The applicant shall make applications through online for renewal of Consent (under Water &

AirActs) and Authorization under HWM Rules at least 120 days before the date of expiry of

this order, along with prescribed fee under Water and AirActs forobtaining Consent & HW

Authorization of the Board. The applicant can also apply for Auto Renewal of theCFO

atleast 30 days before the expiry of this order as per the procedure and eligibility stipulated in

the Board Circular dt.19.11.2015 & 08.12.2015 (available in Board's Website:

http://tsncb.cug.Nov.in/Panes/Circulars.aspiJ.

2. Concealing thefactual data or submission of false irifonnation/ fabricated data and failure to

comply with any of theconditions mentioned in this order may result in withdrawal of this

order and attract action under theprovisions of relevant pollution control Acts.

3. The industry may explore the possibility of tapping the solar energy for their energy

requirements.

4. Any person aggrieved by an order made by theState Board under Section 25, Section 26,

Section 27 of Water Act, 1974 or Section 21 of Air Act, 1981 may within thirty days from

thedate on which theorder is communicated tohim, prefer an appeal as per Rules, to such

authority (hereinafter referred to as the Appellate Authority) constituted under Section 28 of

the Water (Prevention and Control of Pollution) Act, 1974 and Section 31 of the Air

(Prevention and Control of Pollution) Act, 1981.

5. The Board reserves its right to modify above conditions or stipulate any further conditions

and to take action including revoke of this order in the interest of protection of public health

and environment.

Special Conditions:

1. The industry shall take steps to reduce water consumption to the extent possible and

consumption shall NOT exceed thequantities menfioned below:

S.No. Pur ose

1. Dust Su ression

2. Domestic

Total Conscza tion

6.00 KLD

2.00 KLD

Total 8.00 KLD

2. Time industry shall comply with all the Rules and Regulations specified in Water (P&C of

P)Act, 1974, Air (P&C ofP)Act, 1981 and Hazardous and other Wastes (Management,

Tmnsboundary Movement) Rules, 2016.

3. The industry should complywith theNational ambient air quality standards as per MoEF,

GoInotification dated. 18.11.2009 along thepremises oY thefactory as prescribed below:

S. No. Parameters Standards in g/or'

1 Particulate Motter(PMU) 100

2 Particulate Matter(PM2.i) 1 60

3 SO |* 80

4 NOx 80

Noise Levels: Day time {6 AM to 10 PM) - 75 dB (A)

Night time (10 PM to6 AM) - 70 dB (A).

4. The industry shall not increase the capacity beyond thepermitted capacity mentioned in

this consent order, without obtaining CFE/CFO oftheBoard.

5. The industry shall carryout mining of ordinary sand in an area of 22.50 Ha. only which

lies between thecoordinates mentioned intheEC order.

6. The industry shall not carryout Sand Reach mining activity during monsoon season. The

industry shall ensure that sand mining does not inany way disturb the flow pattern of the

river water.

7. Sand quarrying shall not be carried out in streams within 15 meters or 1/5of the width of

thestream bed from thebank, whichever is more.

8. Sand mining shall not be courted out within 500m ofany existing structure such as

bridges, dams, weirs, ground water extraction structure(s) either for irrigation or drinking

waterpurposes, or any other cross drainage structure.
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9.

18.

\ 9.

Sand mining operation shall not affect the existing sources for irrigation or drinking

water or industrial purpose.

10. Vehicles carrying sand ahall not ply over the dood benks except at crossing points or

bridges or ona metal road. The emissions thorn the vehicles shall be maintained within

the emission norms.

11. The depth of the sand mining shall not exoeed 2m. The thickness of the sand in the

mining area shall be more than 6m even afier extraction of sand.

12. To assess the sand thickness, the Mines& Geology Department shall map out the area

establishing the width and depth/ thickness of the sand.

13. Permission from theCompetent Authority shall be obtained fordrawl of ground water, if

any, required forthe project.

14. The vehicles shall not be overloaded. The trucks shall be covered with Tarpaulin.

15. Conservation measures shall be taken for protection of flora and fauna in the core and

buffer zone.

Personnel working intheproject shall be provided withpersonnel protection devises such

asmasks, gloves etc.,

17. Transportation of sand from mine lease area shall be done during day timc only.

The industry shall obtain necessary permission from theRiver Water Conservator.

The industry shall take necessary measures to ennire no adverse impacts due to minion

operations on Eturunagarani wildlife sanctuary.

20. The industry shall take necessary measures to ensure no adverse impacts due to mining

operations on the human habitation existing nearby.

21. A separate Environment Management cell with suitable qualified persons shall be setup

to implement various environmental protection measures.

22. Mobile water tankers shall be provided along the sand transportation roads.

23. Plantation shall be undertaken on either sides of the approach katcha path (through whioh

thevehicles ply) between thebund oftheriver and the mainroad.

24. The industry shall take appropriate measures to ensure that the GLC shall comply with

therevisedNAAQnorms notified by MoE&F, Golon16.11.2009.

25. Sand mining shall not be carried. out below the ground water table under any

circumstances.

26. The industry shall scrupulously comply with conditions stipulated by the State level

Environment Impact Assessment Authority (SEIAA), Telangana State in the

Environmental Clearance order dated:27.07.2023.

27. The industry shall submit Environmental Statement in Form V before 30th September

every year as per RuleNo.14 ofEnvironmental (Protection) Act, 1986.

28. The industry shall comply with all the directions issued by the Board from time totime.

29. Concealing the factual data or submission of false information/ fabricated data and

failure to comply with any of the conditions mentioned in this order may rcsult in

withdrawal of this order and attract action under the provisions of relevant pollution

control Acts.

30. The Board reserves its right to modify above conditions or stipulate any further

conditions in the interest of environment protection

31. This Order is issued to the industry without prejudice to the action taken by the Task

Force oftheBoard.

32. This order is granted subject to final outcome ofJfon'ble Supreme Court ofIndia,

T1on'ble Bigh Court ofTelangana and any other

applicable to this project.

To

Mls. Telangana State Mineral

Courtof s, if any, as¿mas be

JOINT C£LfEF ENVIR ME

Development Corporation Limited (TSMDCL) " ‘‘

(12.50 Ha. Ordinary Sand Mine), Chokkala Sand Reach near Godavari River,

Chokkala (V), Venkatapuram (M), Mulugu District.
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GOVERNMENT OF TELANGANA

PROCEEDINGS OF THE DISTRICT COLLECTOR& CHAIRMAN DISTRICT LEVEL

Proceedings

Sub:

Ref:

SAND COMI'HITTEE: NULUGU

PRESENT: SRI DIVAKARA T.S, IA.S.

No. 25/Sand/Chokkala/2022 Dated: -? -10-2024

SAND - Telangana State Sand Minlng Rules, 20 15 - Identification of

Sand Bearing Areas - Chokala Sand Bearing area in Godavari River

at Chokkala (V), Venkatapuram (M), Mulugu District — Statutory

Clearances submltted — Final Allotment of Chokala Sand Bearing Area

LO M/s TGMDC Ltd. for Excavation, regulation and supply of sand -

Orders issued - Regarding,

1. Proceedings No.33/Sand/20 19, Dated: 09.05.2022 of Ehe District

Collector& Chairperson, DLSC, Mulugu.

2. TGMDC/MuIugu/Sand/BG/2024/173, Dated: 07.10.20Z4 from the

Project Officer, M/s. TGMDC Ltd, Mulugu

3. Rc. No. 435/ITDA/PESA/2024, DI.28.09.2024 from the Project

Officer, ITDA, Bhadrachalam.
sssa

ORDER:

Inthereference 1^ cited, in- principle allotment notice was issued to

M/s. TSMDC LLd., Hyderabad forthe identified Sand Bearing Area of Chokala

Sand Bearing area in Godavari River at Chokala (V), Venkatapuram (M), Mulugu

District under Rule, 4(1)(iv) of Telangana State Sand Mining Rules, 2015 to

obtain the Statutory Clearances like Approved Mining Plan, Environmental

Clearance (E.C), CFE and CFO within the prescribed time period.

In the reference 2°° cited, M/s. TGMDC Ltd., Hyderabad has submitted the

Approved Mining Plan, E.C, CFE & CFO in respect of the Chokala Sand Bearing

area in Godavari River at Chokala (V), Venkatapuram (M), Mulugu District as

required under Rule 4(1)(iv) of TSSMR, 2015 and requested to issue Final

allotment orders so as to commence Sand excavation and Sale.

In the reference 3’° cited, the Project Officer, ITDA, Bhadrachalam has

informed that the PESA Grama Sabha in respect of Chokala sand reach was

conducted by MPDO, Venkatapuram Mandal and as per the opinion of PESA

Grama Sabha, "Sri Medaram Sammakka Saralamma Tribal Isuka and Moram

Quarry Labour COntract Mutual Aided Co-operative Society Ltd.," was accepted

forextraction ol’ sand inthe Chokala sand reach.

In view of the above, M/s. TGMDC Ltdis hereby allotted the Sand Bearing

Area ofthe Chokala Sand Reach in Godavari River at Chokala (V), Venkatapuram

(M), Mulugu District over an extent of 1 2.50 Hectares for extraction and

transportation of Sand fora quantity of 2,50,000 M* as per the Geo-coordinates

mentioned below under the Rule 4(1)(iv)(c) of TSSMR, 2015.



Name ofthe SBA Extell

Chokala Sand

6earinp Area

Geo-Coordinates

Latitude Longitude

18"1ñ'55.GL›" 00°34‘ IS.06"

12.50 lii" 15’I 0.h 5” 00°33' 13 21"

Ha 1t’15’s3 63" 00°33’27 07“

IS' 16'0 1.57“ 00°3S’29.01"

The allotment is subject to the following conditions:

Quantity of Sand

(in Cub. Metrs)

2,50, 000

1. The L’l/s. TGMDC LtdShall furnish Bank guarantee for an amount

equivalent to 10o/o of total Seigniorage fee on assessed quantity as

Security deposit.

?. The N/s. TGMDC Ltdshould follow the conditions mentioned in the

Approved mining plan and Environmental Clearance (E.C.).

ñ. The M/s. TGMDC Ltdshall excavate and dispatch the quantity of sand

2,50,000M3 mentioned in the approved Mining Plan and E.C during

the period of one year.

The M/s. TGMDC Ltdshall dispatch the sand duly paying the advance

Seigniorage fee and obtain permit for dispatch of sand in Form-S2

issued by the Asst. Director of Mines and Geology, Mulugu and

dispatch the sand from the specified sand bearing area to stockyard.

5. The sand shall be disposed from the stockyard as per the sale price

fixed by the Government/DLSC, Mulugu from time to time with transit

passes in Form-E.

6. The M/s. TGMDC Ltdshall follow PESA Act& Rules and guidelines

issued by the DLSC, Nulugu from time to time since the area falls in

agency area.

7. The mode ofexcavation of sand shall be as per the Environmental

Clearance and Approved Mining Plan.

8. The Guidelines of the Hon'ble Supreme Court of India and the Hon'ble

NGT, New Delhi shall be followed wherever necessary.

9. This order is valid fora period of one year from the date of execution

in transportation or on dispatch granted quantity 2,50,000 M3

whichever is earlier.



Ass:.

ssue

Note: The order liable to

IO mistake of fact,

any notice.

be cancelled I ad it found that it was issued due

suppression of information etc., without giving

To

The Vice Chairman & fflanaging Director,

I•I/s. Telangana State Mineral Development Corporation Ltd.,

#6-2-9/5, HMWS&SB Premises, Rear Block, 4” Floor,

Khairathabad, Hyderabad-500004.

Copy totheDirector of Mines and Geology, Hyderabad forinformation.

Copy tothe Project officer, ITDA, Bhadrachalam forinformation.

Copy tothe Project officer, M/s. TGMDC Ltd., Mulugu forinformation.
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Ref: 11 Proceedings No. 33/Sand/2019, Dated: 09.05.2022 of the

District Collector1 Chairperson, DLSC, Mulugu.

Proceedings No. 25/hand/Chokkala/2022, DI:30.10.2024 of

the District Collector& Chairperson, DLSC,M ulugu.

3) Rc. No. 435/ITDA/PESA/2024, Dt.28.09.2024 from the

Project Officer, ITDA, Bhadrachalam.

1) TGMDC/MLG/SAND/SBA/2024/201, DI:12.1 1.2024 of the

P.0, TGL DC, Mulugu.

5) Agreement made in Form-S1 on 13.11.2024 by the Project

Officer, TGMDC, Mulugu.
•ssss

ORDER:

Tnthereference /5t cited, in-principle allotment notice was issued to

M/s. TGMDC Ltd., Hyderabad for the identified Sand Bearing Area of

Chokkala Sand Bearing area in Godavari River at Chokkala (V),

Veerabhadravarm(N), Nulugu District under Rule, 4(1)(iv) of Telangana

State Sand Mining Rules, 2015 to obtain the Statutory Clearances like

Approved Mining Plan, Environmental Clearance (E.C), CFE and CFO within

the prescribed time period.

In the reference 2nd cited, M/s. TGNDC Ltdwas allotted the Sand

Bearing Area of the Chokkala Sand Bearing area in Godavari River at

Chokkala (V), Venkatapuram (PI), Mulugu District over an extent of 12.50

Hectares for extraction and transportation of Sand fora quantity of 2,50,000

M3 aspertheGeo-coordinates mentioned below under the Rule 4(1)(iv)(c)

of TSSNR, 2015.

Name oftheSBA Extent

Chokkala Sand

Bearing Area
12.50

Ha

Geo-Coordinates
Quantity of Sand

(in Cub. Metrs)

Latitude Longitude

18”15’55.66" 80°33’46.06”

18°15’48.55” 80°33’43.21” 2,50,000

18°15‘53.63” 80°33’27.07”

18°16’01.57" 80°33’29.01”

In the reference5’h cited, Agreement in Form-SI was made between

the M/s. TGMDC Ltd., and Asst Director of Mines and Geology, PluIugu.

In view of the above, PI/s. TGMDC Ltd., is hereby permitted to

excavate, and supply of sand fora quantity of 2,50,000 M’ from Chokkala

Sand Bearing area in Godavari River at Chokkala (V), Venkatapuram (M),

Mulugu District over an extent of 4.99 Hectors fora period of (1) year i.e

from AZ.11.2024 to 12.11.2025 or up to the date of expiry of CFE and

CFO whichever is earlier.

. .. Contd



t. The LI/S TGL1DC Ltd

Appro«ed nsining plan and
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4. The sand shall be disposed from thestockyard

fixed by the Government/DLSC, MulugU fF0lTl

transit passes in Form-E.

payn9 the

Geology,

sand bearing area

as per the sale

time to time

5. The N/S TGMDC Ltdshall follow PESA Art& Rules

issued by the DLSC, Mulugu from time to time since

agency area.
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andguidelines

the area falls in

6. The Ramps and Roads shall be used as per the authorization

received from Irrigation and Revenue departments

7. The mode ofexcavation of sand shall be as per the Environmental

Clearance and Approved Mining Plan.

8. The Guidelines of the Hon'ble Supreme Courr of India and the

Hon'ble NGT, New Delhi shall be followed wherever necessary.

9. Necessary permission shall be obtained for using Norram/Gravel in

Road and Ramps.

10. Any violation of Agreement conditions will be liable for action as per

Rules including the Termination of Sand operations.

11. This order is valid for a period of one year from the date of

execution or on dispatch of granted quantity 2,50,000 M^, or up to

the date of expiry of CFE and CFO whichever is earlier.

NOTE: The Permission issued for excavation& transportation of sand in the
above Sand Bearing Area liable for cancellation without any notice
had it found that it was issued grossly on mistake of fact,
suppression of information etc.,

Asst. Director

To

M/s. Telangana State Mineral Development

#6-2-9/5, HMWSSB, Premises,
4th

Rear Block,
Floor, Khairathabad,Hyderabad-500004
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Copy to the Project Officer, N/s TGMDC

necessary action.
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Copy to the Station House Officer, P.S,
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Ltd., Mulugu forinformation and

information and necessary action.
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BEFonE THE NATIONAL GJIEEN TRIBUNAL

SOUTHERN ZONE, CHENNAI

INTHEMATTEROF:

K.Ramesh Babu,

Hyderabad.

Union ofIndia,

Rep. by its Secretary,

MOEF& CC,

NewDelhi and Ors.

(Through Video Conference)

Date ofhearing: 12.12.2024.

CORAM:

Versus

.. .Applicant(s)

...Respondent(s)

HON'BLE Smt. JUSTICE PUSHPA SATHYANARAYANA,JUDICIAL MEMBER

HON'BLE Dr.SATYAGOPALKORLAPATI, EXPERTMEMBER

ForApplicant(s): Mr. Shivang Singh represented

Mamatha Ralla.

For Respondent(s): Mr. Mohamed Aathic represented

Mrs. H. Yasmeen AliforState of Telangana.
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ORDER

1. For getting appropriate instructions from the

authorities, the learned counsel appearing for the State of

Telangana seeks time.

2. Post the matter on 02.01.2025 under thecaption “For

Admission”.

O.A. No.306/2024 (SZ),

12" December, 2024. AD.

sd/-

Smt. Justice Pushpa Sathyanarayana, JM
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sd/-

Dr. SatyagopalKorlapati, EM


